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Beef en eel i o· Hot I during · 
omOlOO wealth Meting in ew Oelh'i 

3 2, 
m tbe 

lVIL 

HRI 
inister 

IATIO 

IGAMBAR S[ GH: 
of TOURISM AND 

be pleased to state : 

(a) whether beef wa erved at the ITDC 
hotel to the foreign gue ts during the la t 

ommonwealth Head of overnment 
eeting held in New elhi if o. at which 

of the e hotel ; 

(b) whether b ef i I 0 beang erved by 
. ome of the 5-St r priv te ector hotels in 
the capital a a. p n of their memo ; if s 
which are the e hotels ; and 

(c) whetbel tbe e hotel b' ve g t pel"mi -
1 D from Goveroment to impor.t nd erve 

beef? 

T D PUTY Ml I rBR I H 
1 ISTRY 0 TOURIS A D CIVIL 
VIATIO (SHRI HO GEHLOT):: 

( ) 0 , ir. 

(b) and ( ) Ap r the ederation of 
Hotel & Re taur Dt sociation of lndi 
there i no b n on serving of Buffalow meet 
in the hotels and re tauranu in the country. 
be type of meet served i elected 00 the 

basi of its avail bility to meet the demand 
of tbeir client , 

App" tion a\ itin anction for 
o olng of bran h of Iodl n verseas 

Ban in Bih r 

963. PROF. JlT KUMAR MBHTA; 
Will the Minister of FINA C b plea ed 
to tate: 

(a) the total number of application now 
aw itin sanction for openiD of new 
branches of Indian Over eas Bank in the 

tatc of Bihar and the total number of 
branches pre eotly 
there ; 

operating business 

(b) whether the time-Ia -between tbe u b-
mission or the credit propo Is and the 
actual di burs t of funds to variou consti-
tuents includin " the applicants for e por 
packing crcrdit etc. has been iner ' cd day 

by day with Indian Over eas Bank Ca cutta 
Regional Office coverin the State of 
Bihar and West Bengal ; 

(c) whether the cr dit apprai 1 machi-
nery of the. b. n ~ of the region is unable to 
co.,e with its responsi~ilitie ; and 

(d) if so, the facts thereof and action 
being propo ed to reduce th time-lag as 
a ve and tbe number of c port credit 
. ppJication from the above two tate 
received and disposed of durin, la t nine 
month ? 

TH DEPU Y MI I TER IN HE 
MI ISTRY 0 FI A (SHRI 
JA RDHA A POOJ Ry): (a) to d) 

he required ;uformation to the e tent 
avaiJable i being as'certained and will be 
laid on the Table f the House, 

' mployment of rsh hit mpJo 
of BI. Gorakhpur 

9 . HRI A AND J OR : Will 
the Minister of · FJ NeE b pie ed to 
tate: 

a) whether Government h ve ta n a 
deci ion for employment of twenty- i 
er twhile employees of State ank of India. 
Gorakhpur Branch. and for that the 
employes were a ked to 'end tboir 
individual repre entations directly to State 
Bank of India, Bombay; 

(b) if o. the fact thereof and if not. 
the rea ons for delay in is ui ap ointment 
Jetter to those employees ; and 

(c) th effort bing mad 
the tate Bank of India doe 
their mi eries and further? 

to e that 
not prolong 

TH D oI PUTY MINISTER IN TH 
MINISTRY OF FINANCE (SHRJ 
JA ARDHANA OOJARY) : (a) to (c) Jt is 
presumed that the cases referred to in the 
question- relate to the termination of 2 
tempoc ry employees (money te ter) f 
. tate Bank of Iodi (SBI), Gorakhpur by 
t e ban in August 1969 under the provi .. 
sions of Paragraph 522 (i) of the Sastry wara, If so, it may ' be stated that when 




